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Enforcement of Security Interest Act, 2002 read with prowviso to Rule 8 {6) of the Security Interest (Enforcement| Rules, 200E,

immovable property mortgaged / charged to the secured creditor, the Symbaolic Possession of which have been taken by the
authorized officer of Central Bank of India, Secured creditors, will be sold on “As is whera is”
there is” on date 28/09/2021 for recovery of due to the Central Bank of India from Borrowar|s) and Guarantes(s). The Reserve
Price and samest money deposit (EMD) is displayed agamst the details of respective properties.
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* | CENTRAL BANK OF INDIA

E-Auction Sale Motice for sale of Immovable Asssts under the Secuntization and Reconstrection of Financial Assets and

Mid Corporate Finance Branch,
15t Floor, Central Bank Buiding,
Laldarwaja, Ahmedabad-3E0001

APPEMOIX- IV-A [See provisa to rule 8 (B))
Sale Motice for Sale of Immovable Properties

Naotice is heraby green to the public in general and in particular te the borrower(s) and guaranton|s] that the balow described

, “Bg is what 157 and "whatever is

Maime of the Borrawers! Demand Maotics Reserve Price
Guarantors/Mortgagers and Date & Description of Immovable Property | —eeeees
Contact Detail of Branch Dug Amaount 10% EMD
M/s. Neesa Agritech & Foods Limited 09102014 | All that piece and parcel of NA kand Rs.
Regd. Difice: Plot No.279F Panchratna Industrial el admeasuring 23168 Sgq. Mts | 3,08,00,000/-
Estate, Opp. Armec Cold Storage, Changodar, Rs. Black/Revenue Survey MNo.544 | (Rs, Three Crore
Ahmedabad, 10.43.61437.34| situated at village limit of Eight
Branch; Central Bank of India, Mid Corporate + Mauje:Aluva, Distt. Gandhinagar |  Lakh Only)
Finance Branch, 15t Floor, Central Bank Building, Interest owned by M/s Neesa Agritech & | —————
Laldarwaja, Ahmedabad-380001. Foads Limited. Bounded by :- North FIE 30,380,000/
- Mubarakpur Aluva Road, South : | /Rs. Thirty Lakh
Authorised Officer: Mr. Indra Bhushan Jha, CM, Black No. 519 P1, West - Block No. Exghty Thousand
Contact No, 8511000540, 519P1and East:Block Mo, 545/4. Oy

Date of Inspection & Time ; 20.09.2021 between 12 Noon to 2 PM
Last Date & Tima of Submission of EMD and Documents {Online) On or Before @ 27.09.2027 Up to 4.00 PM.
E - Auction Date ; 28.0%9,. 7021, Time: 12 Moon to 2 P8 weith Auto Extension of 10 Mmutes

will register on website https.fwww.mstcecommerce.com and upload KYC documents and after verification of KYC documents
by the service provider, EMD ta be deposited in Global EMD Wallet through NEFT /RTGS/transfer (after generation of challan from
https:/fwww. mstcecammerce.comy. For detailed terms and conditions please refer to the link provided im
wwww.centralbankofindia.coin or auction platform https: feennmstcecommerce.com. Helpling Mo, 033-22901004 or
Respective Branch or Respective Authorised Officer during the office hours on any working days

The auction will be conducted through the Bank's approved service provider https:www.mstcecommerce.com. Bidder

outstanding dues of secured creditor.

Date - 20.08.2021
Place : Ahmedabad

STATUTORY 30 DAYS SALE NOTICE UNDER RULE 8(6) OF THE SARFAESI ACT, 2002
Borroweers / Guarantors / Mortgagors are hereby notified for sale of immovable secured assets towards realization of
Sdv-,
Authorised Dfficer,
Central Bank of India

PUBLIC NOTICE

Motice is hereby given that the share
certificates no(s) 658543717298 For
1000 shares bearing distinctive no(s)
268210571-269211070,
538571521-538572020 standing in the
name(sjof SWARNA SINGH ({Deceased)
point holder SUNIL KUMAR in the books of
M/S BAJAJ FAINANCE LIMITED, hashave
besn losbmisplaced/destroyed and the
advertiser hashave applied to the
company for issue of duplicate share
cerfificate(s) in lieu thereof. any personis)
who has/have claim(s) on the said shares
should lodge such claimis) with the
company’s registrars and transfer apents
viz Kfin Technologies Private Limited,
Selenium lower b, Plot no: 31-32
Gachibowli, Financial district,
Manakramguda, Hyderabad - 500 032
within 15 days from the date of this notice
failing which the company will proceed to
issue duplicate share certificate(s) in
respect of the said shares.

Durte: - 2008721 Name(s) of the shareholderis)
Place : Pune SUMNIL KUMAR

LOSS OF SHARE CERTIFICATE

KRANTIVEER TATYA TOPE Co-op.
Hsg. Society Ltd. number 1, the
society Reqisterad at No. 348/88-89,
having its address at Wanawadi, Pune
411040, hereby give notice to the
general public that our member the
late MRS AGNES G. KHER, holder of
Plot No. A-7/2, with construction
thereon during her hfetime have
lostimisplaced her original Share
Cerfificate no. 69, for five fully paid up

L.G.BALAKRISHNAN & BROS LIMITED

Regd Office 6/16/13, Krishnarayapuram Road, Ganapathy Post, Coimbatore — 641 006
CIN: L29191TZ1956PLC000257
Website: www.lgh.co.in , Email: secretarial@lgh.co.in Tel: +91 0422 2532325

NOTICE OF 65" ANNUAL GENERAL MEETING AND E-VOTING INFORMATION

NOTICE is hereby given that the 65" Annual General Meeting (AGM) of the members of the Company will be held on
Thursday the 9" September 2021 at 02:00 PM through Video Conferencing (VC) / Other Audio Visual Means (OAVM) In
compliance with the applicable provisions of the Companies Act, 2013 and Rules framed thereunder and the SEBI
(Listing Obligations and Disclosure Requirements) Regulations, 2015 read with Ministry of Corporate Affairs and SEBI
Circulars Issued in April / May 2020 and January 2021 (“Circulars”), without the physical presence of the Members at a
common venue to transact the businesses as set outin the Notice of AGM dated 31.07.2021.

In compliance with the circulars, the Notice of AGM and Annual Report have been sent to all the members whose e-mail
IDs are registered with the Company/ Depository Participant(s). These documents are also available on the website of
the Company viz., www.Igb.co.in and also on the website of Stock Exchanges i.e., BSE Limited and National Stock
Exchange of India Limited at www.bseindia.com and www.nseindia.com respectively and on the website of Central
Depository Services (India) Limited (CDSL) (agency for providing the Remote e-Voting/e-Voting at the AGM) i.e.
www.evotingindia.com. The Company has completed dispatch of notice of AGM and Annual Report through e-mails on

All
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Those members holding shares in physical form, whose e-mail addresses are not registered with the Company, may
register their e-mail address by sending scanned copy of a signed request letter mentioning their name, folio number,
complete address, email address to be registered, scanned copy of the share certificate (front and back), self-attested
scanned copy of PAN; and self-attested scanned copy of Driving Licence / Passport / Bank Statement / AADHAR,
supporting the registered address of the Member by e-mail to secretarial@Igb.co.in for obtaining copy of the Annual
Report and Notice of AGM. Members holding shares in demat form can update their e-mail address with their
Depository Participant(s).

Members holding shares either in physical form or dematerialized form as on the cut-off date (September 2, 2021) may
cast their vote electronically on each items of the businesses as set forth in the Notice of 65" AGM through the electronic
voting system on CDSL (‘'remote e-Voting') or e-Voting at the AGM.

10.

1.

12.

13.

. Coimbatore ;
imaeobaiexp. epapr.in

08.2021.

the members are informed that;

The ordinary and special businesses as set out in the Notice of AGM shall be transacted through remote e-Voting or
e-Voting system atthe AGM.

The remote e-Voting shall commence at 9.00 AM (IST) on Monday, September 6, 2021.
The remote e-Voting shallend at 5.00 PM (IST) on Wednesday, September 8, 2021.
Remote e-Voting shall not be allowed beyond 5.00 PM (IST) on Wednesday, September 8, 2021.

The remote e-Voting module shall be disabled for voting after the date and time mentioned above. Once the vote on
aresolution is cast by amember, the member shall not be allowed to change it subsequently

The cut-off date for determining the eligibility to vote by electronic means oratthe AGMis September 2,2021.

Any person, who acquires shares of the Company and becomes member of the Company after dispatch of the
Notice of AGM and holding shares as on cut-off date may obtain the login ID and password by sending a request to
agm@cameoindia.com or to Mr.M.Lakshmi Kanth Joshi, Company Secretary, L.G.Balakrishnan & Bros Limited,
6/16/13, Krishnarayapuram Road, Ganapathy, Coimbatore 641006, email: Ik.joshi@lgb.co.in /
secretarial@Igb.co.in. However, if the member is already registered with CDSL for e-voting then such member can
use his/herexisting User ID and password for casting his / her vote.

The facility for voting will also be made available during the AGM and the members attending the meeting through
V/C facility, who have not cast their vote by remote e-voting shall be able to vote through the e-voting system at the
AGM.

The members who have cast their vote by remote e-voting prior to the AGM may also attend the AGM but shall not
be entitled to cast their vote again.

Aperson, whose name is recorded in the register of members or in the register of beneficial owners maintained by
the depositories as on cut-off date only, shall be entitled to avail the facility of remote e-voting or e-voting at the
AGM.

The Company has appointed Mr. M.D.Selvaraj, Practicing Company Secretary as the scrutinizer to scrutinize both
the remote e-voting process and e-voting at the AGM in a fair and transparent manner.

In case of any queries / grievances regarding e-voting, members may contact Mr.Rakesh Dalvi, Sr. Manager,
Central Depository Services (India) Limited (CDSL), A Wing, 25th Floor, Marathon Futurex, Mafalal Mill
Compounds, N M Joshi Marg, Lower Parel (East), Mumbai 400 013 or send an email to
helpdesk.evoting@cdslindia.com or call on 022 - 23058738 and 022 - 23058542 / 43 or may also contact
Company's Registrar and Share Transfer Agent M/s Cameo Corporate Services Limited, Subramanian Building,
No.1, Club House Road, Chennai 600 002. Name of contact person: Mr.P.Muralidharan, Joint Manager, Email id:
investor@cameoindia.com / murali@cameoindia.com, Phone: +91-44-28460390, Fax: +91-44-28460129.
Members may also refer the Frequently Asked Questions (‘FAQs") and e-voting manual available at
https://www.evotingindia.com under help section.

Please keep your updated email ID registered with the Company / your Depository Participant to receive timely
communication.

e Register of Members and Share Transfer Books will remain closed from Friday, September 3, 2021 to Thursday,

September 9, 2021 (both days inclusive) for the purpose of the AGM and for determining the entitlement of the
Shareholders to the dividend, if declared at the AGM.

For L.G.Balakrishnan & Bros Limited
M.Lakshmikanth Joshi
GM (Legal) & Company Secretary

shares of Rupees 50/- each
distinctively numbered 341 to 345
(bothinclusive).

The society is in the process of issuing
a duplicate share cedificate fo the
holder of the Succession Certificate
from the Hon'ble Court Pune, being
her son Shri Sameer G. Kher, hence
should anyone have any objection for
the same, heishe should intimate the
society in writing with documentary
evidence within 14 days of publication
of this notice, or else the society will
issue a duphcate cerificate to the
naminee as per our sociely records
and will not be liable for any
consequences thereof,

Pune

Date: 20.8.21 ADVOCATE

Y. B. Irani
98504300:27/9175891960,
email advyazdigigmail.com

MOTICE OF LOSS OF SHARES OF
TECH MAHINDRA LIMITED
Ragd. Off. ; Sharda Centre, Off Karve Road, Pune 411 004
Mofice is hareby given that the ipllowing share cerificates have baen reported as lestmisplaced
and the Company infends fo ssue duplicate certificates in lisu thereof, in due course, Any
person who has a valid claim on the said shares should ledge such claam with the Company
at its Ragistarad Office within 15 days heraof.

Hame of the Cartiflcate Start End Tokal
Holder No.s) Distinctive Mo.| Distinctive No. shares
Anandhi Sankar 1105 577039 BTT226 158
L. Rarman 3041 480900193 | 480900380 158
Anandhd Sankar
Place - Pune PLE-A/12111, Sec-1, Khanda Colony, New Panvel, West
Date : 20.08.2021 Navi Mumbai-4 10208, Maharashira-4 10206

Q%}

21 Infotech
3i INFOTECH LIMITED
Corporate ldenlification MNumber (CI): LET120MH1293PLE074211
Registered Ofice: Tower £ 5, Inbamatianal Indalech Paie Vashi, Mavi Mumbai - 400 703, Inda
Tel Mo: (89-22) 7123 8000 E-madl: imesiors 8 3-niotech comWebsite: www, S-inotech.com

HOTICE TO THE MEMBERS

Pursuant o Seclion 110 ol the Comparses Act. 2013 (Acl) read wilh The Companies (Managemenl and
Administra®on) Fules, 2074 and in ferms al e General Gircular No. 1472020 dabed Apiil B, 2020
Gienaral Cicular Mo, 1775030 dated Apl 13, 2020, Ganeral Circuler No. 2203030 dafed June 15,
2020, General Circular No. 3372020 dslted Septembar 28, 2020, Genaral Circular Mo.
200 rated December 31, 2020 and General Circular Ma, 1053021 dased June 25 2021 ("MCA
Cirgulars™| anrd Regulation 449 and 47 of SEBI (Listing Obiigaliors ard Disclosure Reguremants)
Regulations, 2015, the Nolice of Postal Ballel seeding conseni ol the Membars by wvoling through
alaclranic made ["e-volingramale a-noting’]. has been send by a-mail o thosa Mambars who have
regitaned their a-mail addresses direcily wilh the Company (in respect of shares held in phiysical fom]
ar have reqistarsd their amal addrass wih ther Depostony Parcipants (DF) (in respect of shanes held
in glectronic fom| and which have been made avalable to the Company by the Deposilories as on the
an-afl dala (La. Friday, Augusl 13, 2021) for eblaining appeoval the aparaval of the Sharehsidars in
respact of tha lallowing bDusinesses

1. Appcintment of Mr. Avlar Singh Manga (DIK- Q0418477 a5 an Independent Dinecior of the Comparny
far & tarm ol 5 years affectioe Apd 1, 2021

2 Appoimiment of Mr. Thamspen Granam (DI - O7BE5431) as a Managing Director and Global
CED and approval lor paymant of ramuneralion as Managing Directar and (ziobal CEO

The right of voting af the Members shall bé reckoned a5 on The cut-ofl dale (Le, Friday, August 13
2021} A parson who i nol 8 Member as on the cul-oll dale shoulg el s Molice o infamaticn
purpiees orly. The depalch of Nolisa of Pastal Balial will be complated by Frday, August 20, 2021,

Tha Company is pleased 1o provide ealing lacly B all he Memoars, 1o enabie Fem o cast their
wales akecinanicaly. The e-voling period commences on Salurday, August 21, 2021, at 05,00 aum.
{I5T) and ends on Sunday, Septembear 18, 2021, at 5.00 p.m. {IST). Dwing this periad sharahoidars
at the Comperiy, holding shares either in phiysical farm or dematenalized form. 25 on the cui-of date
may cast their vole eecinonically, The e-voiing module shall aiso be disatled for wiiing after Sunday,
September 19, 2021, at 500 p.m, Once the vole on a resclution & cast by the sharehalger, the
sharaholdar shal nof be allowed 1o changps il subeaguantly.

in Compliance wilh sequinements of the MCA cincuiars, hard copy of 1he Postal Baliol Notice &iong with
Posltal Ballol Forme and pre-paid business reply envelope has nat been serd to the sharehalders for
fhis Pastal Balod and the Shareholdars ars redqueshad to commuricate Sair assenl ar gissant Ihmugh
a-oting sysham only.

Tha Malice ol the Fasial Ballot alangwith msiuctions far valing is ako available on the Company’s
webisha al www B-infobach.com and on the wabsila af NSOL fawsenvaling nedloom). In casa of any
queties, you may rafer to the Frequently Asked Quastions {FAQS) for members and e-voling usar
marual for mambers avalianke at e Downloads sactions of htps Vs evating nsdlcom or confact
NSDL by emal 8t gvching @ nsdl.oodn or cal on: 1800 1020 530 and 1800 22 4430 or & Ms, Pallavi
Mhatre, MNSDL a1 +31-22-2400 4738 or lhe  Members may please cantact
Ms. R, C. D'souea, Senicr Managar, Registrar & Trarshar (R & T) cepartmant, 3i Infesach Limited at
+91-22-T123 8021,

Tha Baard al Dirsclors of the Company has appainked Mr. Avinash Bagul, Parines, BNF & Associales,
Company Secretanes or faiing him, Mr. K. Venkalaraman, As=ociate Partnar, BNP & Associades as
LSonsnizer respansible for conducting the Posial Balof process in a fair and transparent marner. The
Results of the Posial Babiol wil be declared af 500 pm. on Tuesdsy, September 21, 2021 at the
Regatersd Office of the Company and wil be displayed on the website of the Comparny and HSDL
mertianed above, besdas bang commuricabed to Maticnal Stack Exchange of Ind Limilsd and BSE
Limitfed.
By order of the Board
Rajesv Limaye
Campany Secredary

Date: August 20, 2021
Place: Mawi Mumbai

KENNAMETAL

HOWARD HOTELS LIMITED
Regd. Of. ; 20, Maurpa Complex, B-28, Subhash Chowk, Lawoni Nagar, Hew Delbi-1 10082
Corporate Off; Hote! Howard Plaza, Falehabad Road Agra-283001UP), MDA
CIM: LT4BOSCLT1909PLC0306E2; Pha O562-404-0600, Fax: 0562-404-086546,
Ersil: cuihowardhodeizid com, Webgite: weww howardhobeisid com

NOTICE OF 32nd AMHUAL GENERAL MEETING
The A2nd Annuadl General Meeting of the Members of the Company will be held on Friday
Saptember 10, 2021-at 1200 noon through YWdeo Conderance {WC") | Other Asdio Yaual Means
AN withcet physical presencs of members 3 common venus o nansact the husness &5 et
out in the Matice of AEM. In compliance with the provizion of Companies Ao 2013 & Rules made
thene under and SEB (Listing Oiblinatiors and Disclosue Reganemants) Regulations, 2015 mad
with Ganeral Circular Moz 142020, 1772020 and 23020 dabed O8th Apri, 2030, 150 Apri,
#0200 and 05 May, 2020, respeciuely saued by Minisiry of Ceeporate Affairs (MGA Gircular), and
Circular Mo SEBIHOCFDICMDOTCIRPRZ0Z0TE daled 121h May, 2020, Membérs wil be asle b
atiend and pariicipate m the ensing AGM fwough audio visual means and the facilty of appoiniment
of procey will not be avalabie. Membars afiending the AGM through sede visual means wil ke
counted for the purpote of reckening the quonam under Saclion 103 af the Companes A, 2011

In complianca with the rekevant circuiars, the Kotce of B 8GM and Annual Report for the
Financsal year 2020-202 Y have baen sanl b ol the merders mhose emal bddresaes ane ragatensd
with the company / Dépositary Parkcipas? and or Link Inlime Privale Laniled (RTA) &5 dugust 13
H021, The same i5 also avalabk: on the company's websie wee, hoeardtotelsid. cam and on the
slock exchangs website of the company 2t wawe besndia.com respectively an the websie of the
cempany's Registrar and Transfer agent, Link Inlime India Pl Lid. a4 Bitp /ikitps.r
instaynbe EnkinGme co in Members are requested to node that physical copies af aforesaid
documenis wil not be avaiiable to them by the company.
In cempEance with e provsians o sedion 108 of the Compasies &gt 2013, réad with Rule 30
of the Companies (Management and Admedsiration) Reles. 2014 as amended and Regulaion
44 o the SEAI [Listng Otligetons sed Diecloture Requiremeants) Regulations, 2015, the camgay
i% pleaged o offer ils Members [holdeg shanes etherin physicsl and elecinanic for) the iy b
nxemisn ther wom by elecranc means (Remote e-uoting] as well a5 e-voing ai e AGM on 2l the
resclutions sat forth im the Motce of the Xing AGH. The company has engagad the semvices of
Link I india Pl Lid. 'LUBPLT] & provide e-valing lacilits.
The remote e-voling period shall commence on Twesday 0fth September, 201 (500 &0
I15T) a4 ends on Thuraday Oh Seplember, 2021 (3200 PWOIST). Theraalter. the remate
e-paling madule shall be disabled by LIPL far woling
The sotng rmghs of mambers shall ke in proportion 1o the Equity shares held by them @ the
pad up Equity share capital of the company a5 on dabed 03rd Seplember, 20370 ('cul-off
date’). Any person who s membar of tha company &5 on cut-off date is eligibke to cast voie
o &l resolution st tarth (n the Hotice of AGM usng remobe e-voting or vating at the AGH
Members wha ang presend at the AGM through W5 CAVM and who hae nol casied thesr yoin
on e resolubions through remobe e-voling shall be abgible b vobte feroegh e-unling dwing
the AGM. The detaled procedure and instrucSons tor e-veting durisg the AEM are menlianed
in the mofice of 32nd AGM
Incase the Membars kase not regetensd their emal address with the Company ¢ RTA Deposilasias,
the fofewing Psinaclion kas (o be Sllowed:
iy Kindly bogin 1o ihe website of aur RTA Link |p%e India Frivale Lid. v linkinlime.co.ln
under ineesior services>Emal dedall registration- Bl in the detals, upload e regured
documanis and swbmi
(i) In caze of shares held in Dema) made:

The shareholder may please coanlact the Deposiory Pamcpant |'|:|F:I and regsier the emai
Sddress in the Seral actounl as per the process fllomed and advied by the OF

In case the sharefolders hase BNy QUEn o EIue I'E'l}.il'ﬁ'll'l-} ‘."-l.'lill'h}. $OU may refer e Frequently
Aaked Queslions [FAl and instanle e-veling manusl available & hitges:fnstasote Enkinfme 2o n
under Help seciian o Sesd an emal oenobcrslinkistime. coin of costaci on - - Tel: 022 2813 G000
By order of ike Board

For Howard Hofels Limited
Sl

Sonal Agarwal

(Company Secretary)

Flace: Agra
Diate: 12M0EI2021

KENNAMETAL INDIA LIMITED

CIN : L27109KA1964PLCO01546
Registerad Office: 89th Mile, Tumkur Road, Bengaluru-560073 Ph: 080 28384321, Fax; 080 28397572
Email: in.investorrelationf@kennametal.com, Website: www kennametal com/kennametalindia

- C"I’EERTEEH SYSTEMS AND SOFTWARE LIMITED

CIN: LT 1008 H 1995PLCOEY 7E3
REGD OFFICE: "CyberTech House' Plot No. B-63/64/65, Road # 21/34,
1.8 Sawant arg, MIDC, Wagle Estate, Thane 400604

® Email: cislinvestorv@oybertech.com e Website: www cyberiech.com
& Tl +91 27-4283-9200 & Fax: +91-22-4783-3235

-

26TH ANNUAL GENERAL MEETING OF CYBERTECH SYSTEMS AND

SOFTWARE LIMITED TO BE HELD THROUGH VIDED CONFERENCING

1. CyberTech Systems and Softwarse Limited (“the Company™] s scheduled to be held
on Wednesday, September 15, 2021 at 5:00 P M. through Video Conferencing {WC) /
Cther Audio Vizual Means {0AVM) in due compliance with the applicable
provisions of the Companies Act, 2013 ("the Act”), the Rules made thereunder read
with the MCA's General Circulars numbsered 1472020, 17/2020, 20/2020, 0272021
dated April &, 2020, April 13, 2000, May 5, 2020 and January 13, 2021 respectively
and SEBI (Listing Obligations and Hscfosure Requirements] Regulations, 2015
["SEBI Listing Repulations™) read with the SEBI Circulars numbered SEBI/HD/CFDY
CMO1/CIR/Pf2020/79 dated May 12, 2020 and SEBI/HO/CFD/OMD2S
CIR/P/3021/11 dated January 15, 2021 to transact the businesses as set out in the
AGM Notice,

2. Incompliance with the above MCAS SEBI Circulars, copies of the Motice of the AGHM
alang with the Annual Report for the Financial Year 2020-21 will be sent to the
shareholders whose émail addresses are registered [ available with the Company,
Depository Particlpants, Shareholders holding shares In dematenialized mode are
requestad to registar their email addresses and mobile numbers with thair relavant
depositories throwgh their depository participants. Shareholders holding shares in
phsical mode are requested to furnish their email addresses and mobile numbers
with the Company’s Registrars and Share Transfer Sgent (RTA) Link Intime ndia
Private Limited Telephone: 022-43136000: E-mall: enctices@linkintime.co.in
Website: hitps:/finstavote linkintime.co.in/Home

3. The MNotice of the AGM and the Annual Report will alsa be available on the
Company's website:hitps:/fwww cybertech.com/fInvestor websites of tie stock
exchanges (B5E 8 NSE} and on the RTA e-voting website: instavote, linkintime.co_ln

4. Shareholders will have an opportunity to cast their vote electronically on the
businessas as set out in the Motice of AGM through remote e-voting/ woting during
AGM. Members will be provided with a tacility to attend the AGM through
VCOAYM through INSTAMEET, the e-voting platform as provided by Link Intime
India v, Ltd.. The manner of remote e-vating for shareholdess halding shares In
dematerialized mode, physical mode and for shareholders who have not registered
their email addreszes will be provided in the Motice to the shareholders. The details
will alsp be made available on the website of the Company, Shareholders are
requested ta visit hitps:sescvbertech comfnvestarfor sisch delails,

5. The Board has recommended a dividend of Re.1/- (Rupee One Only) on the pald-up
Equity Share Capital for FY 2020-21 at its Meeting held on May 13, 2021, The
payment of dividend is subject to approval of the members at the 26th AGM of the
Company.

6. The Motice of 26th AGM will be sent to the shareholders it sccordance with the
applicable Laws ontheir emall addresses shortly.

Date : August 18, 2021 For CyberTech Systems and Software Limited
Place: Thane sd)-
Sarita Leelaramani
Company Secretary and Compliance Officer
Membership Mo A35587

FORM A

PUBLIC AMNOUNCEMENT
(Under Reguiatkon & of the Insokency and Bankruptcy Boand of India
{Inznlvancy Resolution Process for Corporata Parsons] Repulations, 20016)

FOR THE ATTENTION OF THE CREDITORS OF

KASATA HOMETECH(INDIA) PRIVATE LIMITED

RELEVANT PARTICULARS
1. THame of compaorate deotoe RAGATA HOME TEGH (INDIR) PRIVATE LRAITED
2. | Diate of incompocation of Gorporabe debdor | A00T 200
3. | Buthoetty under which comorate debtor s |ROC-MUMBAI
jincamporated / registerad

4. | Corporate kdentity Mo, / Limited Liabéiey | U45202MH2008PTC 194229

‘Id—.l-.'ﬂl‘llrahl‘.n Mo, of caporale dabibor

SHOP NOU3 CASA BLENCA DESTINATION
ARCHITECTURE FLOT MO45 3ECTOR 11, CBD
BELAPUR.MAW MUMBALMAHARASHTHA 400614

5. | Address of the registersd office and
| principal offica (f any) of corporabe debéor

G, § Insabeency commancernent daia in respect | 11,08.2027 (Copry of ordes’ receivad By IBP on

of comorate dettar 18.08.2021
7. | Estimaied date of closura of insobvency | D7.02.2022
| resoluficn process
a. 5I".Iama ardl ragistraian number of tha JUGRAT SIMGH BEDI
insokency professional acting & imedm | [BEVPA-0NAP-PODT31,200 7181711208

respution professional

8. | Address and e-mall of the imenm
rasolfion professianal, as ragistaned with
g Boged

JERA House, 1350 Ground Foor Mukheres
Nagar Daki-110009

Ernail b shain
JSBA House, 1250 Ground Aoar Mukherjs Nagar
Delhi=1 10009, Emall i jbjsba.in,

10, Addrass and e-mail 1o be usad for
COMMESpOnIence wWin e inenrm esolton

| prafessions ipcsaiad mgmal com Tha claimants am aso
requested to Register ther claims at
hitps.nesl.con’
11,] Last date far subrmission of claims 01.08.2021 Il
12.;[:%355251:1‘ craditors, if any, undar clause  |Unsacured Financil Creditors ‘I
(b} of sub-zection (64) of section 21,
atcarlained by the inberim rasalulion
| profession:
13.5 Namas of Insakvency Prafessionats ) M Mukesh Verma
identified to act as Authanised Regd. Mo: BEVPA-001AP-PON 665201 S-2020r1252

Fapresaniativa of credilors in a class
[Thres narmes for each class)

b) Mama: hukash Khathuria

Regd. MolBBLPA-001 P2 162018-19111925
6) Mama: G RAMADLURAI

Hegd No: IBBLRA-0012-PO0B34/2017-18/1 1382

14| Rgievant Farmg and Wik Sk hitps. v Bbi. pinvinsdownicadfanm_ hitml
| Detalis of autharized representatives hittps. v, [sbauinfist®asata-Homeatech-{India)-
arg nvailabe at Privata-Limiad-2021

a) Mame: Mukesh Yerma

Regd. Ma: BEYIPA-D01IP-PO1 685201 2202001 252
Address: Fiat No, 112, C wing Manish Rose GHS
Buikling Mo. 29, Manish Magar Andher Was,
Mumbsai- 400053, Emal: ip. mukeshagmai.com
Ix) Mama: Wakash Bhathuria

Fegd, MalBELFA-001%-P01H162018-19"1 1925
Aldress BE 105 Sapahing Heights Lokhandwaka
Towmship, Akurl Road, Kandivali - East

Murmibai - 400 107 Erral |- khatburnacbormail o
c) Mame: C Ramadura

Rigd.No: IBBIPA-0018P-PO0832017-18M1 1392
Address: it no X0, Topaz Block Estesm Heriage
Aparimants Bose Gandin road, J& Nagar Sl Prhasa
Bangaore 560078

Ermail: erd2 T 23 Nasca.ong

Wotica is arety given that the Mational Company Law Tribunal has ordered the commencement

of & corporatg insalvancy rasalulion procass of tha KASATA HOMETECH{INDIA] PRIVATE

LIMITED on 11.08.2021.Copy of onrder received by IRP from Counsel of Financial Creditor on

16.08.2021

The credtors of KASATA HOMETECH{INDEAPRMATE LIBUTED, are hereby called upod o

submit thedr claims with proof on ar befored1,092027to the interim resolution professional at

the address mentionad against enfry Mo, 10,

The tirancial creditors shall subenit thes claims with prog! by electronic means onsy. Al abher

creditors may submit the clasms with proof in person, by post or by electronic means.

# financial creditor bedonging io a class,as listed against the entry Mo, 12, shall indicate its

chioica of aulharised represantalive frem amoang the three msohency pralassionals Fslad

against entry FMo.13 to act as authorised representative of the class [Homebuyers and

Debertureholders] in Form GA

Submizsion ol talse or msleading proafs ol claim shas attract penallias

Deate: 18.08. 2021 s/

Place:; Delhi JUGRAJ SINGH BEDI

(Interim Resalution Professional)

IBBLIPA-0011P-POOT 31,201 7-18/11208

EXTRACT OF AUDITED FINANCIAL RESULTS FOR
THE QUARTER AND YEAR ENDED 30 JUNE 2021

{All amounts in ¥ millions unless otherwise stated)

Place: Bengaluru

Standalone Consolidated
3l Particolars Quarter Ended Year Ended Quarter Ended Year Ended
No. 30.06.202131.03.2021 30.06.2020 30.06.2021 30.06.2020)30.06.2021(31.03.202130.06.2020|30.06.2021|30.06.2020
(Audited)  (Unaudited] (Audited) @ (Audited) | (Audited) | (Audited)  (Unaudited}| {Audited) | (Audited) | [Audited)
1 [Total income from operations 2,133 2,295 a75 8.189 i 6,606 2.132 241 1.045 B.606 7,176
2 Fet Profit | {Loss) for the period (before Tax, Exceptional andior | '
wtraordinary Items) 292 273 (132} a04 448 292 287 {137} 995 472
3 Net Profit [ {Loss) for the period before Tax {after Exceptional
ndlor Extraordinary |tems 282 273 {148) 284 404 292 287 (161} 985 421
4 Net Profit [ {Loss) for the period after tax {after Exceptional
nd{or Extraordinary items) 29 210 {85} 666 325 216 220 {95) 733 339
5 [Total Comprehensive Income for the period [Comgrising Profit!
fLosz) for the period [after tax} and other Comprehensive
ncome (after Tax]l 210 214 | (78 667 315 208 223 |B8) 734 329
B Paid up equity share capital (face value of ¥ 10 per share 220 220 220 220 220 220 220 220 220 220
7 Reserves 5,514 5,282 5,637 §,337
d Eamings Per Share (Face Value of £ 10/- each) (for continuing
nd discontinued operations)-
Bsic: 9.88 8.55 {3.87) J0.29 14.79 0.84 .99 (4.32) 33.36 15.42
Eil:umd: 9.88 9.55 (387} | 30.29 14.79 9.84 5.99 (4.32) 33.36 16.42
Notes:

1. In terms of Regulation 33 of SEBI (Listing Obligations and Disclosure Requirements] Regulations 2015, the aforesaid statement of audited financial results (*financial results”) for the quarter and year ended
June 30, 2021 of the Company have been reviewed by the Audit Committes and approved by the Board of Directors at their meeting held on August 18, 2021. The aforesaid financial results for the quarter
and year ended June 30, 2021 have been audited by the statutory auditors of the Company.

2. These financial results have been prepared in accordance with the recognition and measurements principles of applicable Indian Accounting Standards notified under Section 133 of the Companies Act,
2013 read with relevant rules issved thereunder and the other accounting principles generally accepted in India and in terms of Regulation 33 of the SEBI (Listing Obligations and Disclosure Reguirements)
Regulations, 2015 {as amended] and relevant SEBI circulars,

3. The Covid 19 pandemic is unprecadented and measures to control it has caused significant disturbances and slowdown of economic activity. The Company operations & financial results for the year have
bean partially impacted due to localized lockdowns | micro containment zones, supply chain constraints, shortage of workforce and various safety measures have been taken across all areas of operations.
The operations have revived at a better pace as the year progressed. The Company has relied on the available information and assumptions, as at the date of approval of these financial results, to amive at
its estimates. The Company continues to monitor the economic effects of the pandemic while taking steps to improve its execution efficiencies and the financial outcome.

4. The Board of Directors at its meeting held on December 4, 2020 had approved a Scheme of Amalgamation "Scheme’) for the merger of its wholly owned subsidiary, WIDIA India Tooling Private Limited
("WITPL') with its Holding Company, Kennametal India Limited ("KIL' or ‘Company”). Pursuant ta the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, the Company had furnished
the Scheme details to the Bombay Stock Exchange. The appointed date of the Scheme is April 1, 2021, The Company have received approval for the said Scheme from the shareholders and Unsecured
creditors of the Company at its meeting held on on April 12, 2021 convened by Hon'ble NCLT, Bengaburu bench and the petition to that effect was filed with NCLT on April 29, 2021.

§. The figures for the quarter ended June 30, 2021 and June 30, 2020 are the balancing figures between the audited figures in respect of the full financial year and the published year to date figures upto
third guarter ended March 31, 2021 and March 31, 2020 respectively.

6. Figures of the previous year under various heads have been regrouped to the extent required.

| Date: 18th August 2021 OIN: 07901688

For and on behalf of the Board of Directors
Kennametal India Limited
Sdi-
Venkatesan Vijaykrishnan
Managing Directar
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